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Now Delhis this the [§°  day of July,2000.
HON'BLE MR.S.RLADIGE,VICE CHAIRMAN(A),
HON 1 BLE MR;KULofﬁ SINGH MEMBER (3)

D }\. Gup ta’
SE{SG) Tetd.'s
rﬁs/ﬂm14@

25, South park Apartments,
Kalkajiy o |
New Delhi=19 oe'sie oo Applicanty’

_(By Advocates Shri H,K,Gengwani)
yersus

4 Union of India
through

1. The Secvetary,
Mm/o De fencey
Bvt. of Indiay

North Slocky
New Del hi:og

2.' The Chief Engineery

Headquarters,
CEJ 7z, Bhagat Narg,
Post Box Nos 84,Jabalour,

M.p.=-482001

i 3. The Enginesr =in=Chiefy
E~-in=-C¥s Brangh (ElB/Cadve),
Army HeadquarTters,

Kastmir House,
Rajaji MQTg,
New Del hl-1 10

4} The Chief Engineer,

Headquarters CE CC,

Lucknow=226002  VeesselR®SponcEnts,
(By Adwcate: Shri N.S.Mehta)

"' ORDER

Mr.S.R.Adige, VT (A):
Applicant impugns respondents? order dated
21.110,/96 (AnnexureéA1Srejecting his request for

voluntary retirments

2. fipplicant submitted an application for voluntary
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retirement datéd T84 196 (Anne uve-AZJ giving 3
monthsj notice and praying that the same be
accepted and he be treated as borne on the pensionary
establistment wiledr, 1.11,196

3e' The same was rejected by respondents!
letter dated 3%.1104196 (Annsxure~a1 Colly) becauss
of serious irregularities alleged against him as

contained in para 1 of respondents? reply to oA,

4’ We are satisfied from a perusal of Annexure=R1
to respondents! reply that applicant received tke
aforesaid rejection letter on 31,10,96 itself before

expity of the 3 months? notice periodd

5o - In the light of the above, the 0A warrants
no interference and the rulings in AIR 1978 sC 17
and 1995 Swple 1 SCC 75 relied upon by applicantls
counsel do not advance applicant;s case in the

particular facts and circumstances noticed above,]

6ol The OA is disnissed. No costsd
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